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,CENTRAL ADMIN'I-~fFRATI VE. TRIBUNAL 
ALLP.HABAD B Ei CH : ALLAHP.13@ 

Original Application No.713 of 2C04 

Tuesday, this the 13th day of July ,2004 

Suk hde o Yad av , 
Son of late Ram Hit Yadav, 
Aged about 61 years, 
R/o H.No. 8:3/11, Sainpurwa, 
Juhi, Kanpur Nagar. •••••• Applicant. 

By Advocate : Shri R.K.Shukla) 

Versus 

1. Union of India, 
through the Secretary, 
Ministry of Defence, 
Deptt. of Defence Production & Supplies, 
Govt. of India, New Delhi - 11. 

2. The Secretary, 
Ordnance Factory Bo are , 
10-A, Shah? ed. Khudiram Bose Ro ad,: 
Calcutta -1. .... 

·., 

3. Ire General Mmager, 
Ordnance Factory, 
Kalpi P.oad 
Kanpur - 208009. 

4 • Ire Asstt. Centro ller of Defence Accounts 
Accounts Off ice, Ordnance Factory, 
Kanpur. 

Internal Audit Officer, 
Field Gun Factory, 
Kalpi Road, 
Kanpur. • • • • • . ~ s pon de ts • 

(By Advocate : Shri Saumitra Singh) 

ORDEB, 

This OA has been filed under Section 19 of A.I. Act, 8: 
applicant has prayed for ·vn to respondent No', i.e. 

• • • • 2et 
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Ce nera 1 Manager, Ordnance Fec tor y , Kanpur to pay tre 

entire retire rmrrt dues such as Pension, Gratuity, Co mnu · t ion 

of pension, G.P.F., Insurance and leal]e e nc a s hrrs rrt etc. 

w.e.,f. 1.7.20 3 alongwith penal interest of 18% per ann 

till tl-ia date of actual p ayne nt. 

2. Tre facts of t~ case, if brief, are that the ap lican 

was r e t Lre d from service on attaining t be age of u- 
- 

at Lon on 30.6.2C03fromthe post of Fitter General Skille , 

v i.de Factory order <iated 28.6.2003 which is filed as 

Anrexure ... .A...2 with tl'E OA. Ire only grievance of the 
a p Hc arrt is that though he has retired on 3C.6.2C03 ye 

no pensionary be re f Lt s for which the applicant is entit Pd 

have been given to the applicant so far. It is submitt p. 
by tre counsel for the applicant that tre applicant sen 

a representation on 13.1.2004 which is still lying und:i 

of. Ia ar ne d counsel for. t be applicant submitted that t 

applicant will be satisfied if his re presentation dated 

13.l.2C04 decided as per extent rules within a spe cdf is 

period. 
v 

v" cJ..c 
3. I~not find it necessary to call for counter in· is c se 

as this case can be decided at th? initial stage Lt se L by 
~ 

issuing aa.appr-o pr La te direction to r-e sporide rrt No~3 to c Lde 

too representation of the applicant dated 13. L, 20G4 wh h is 

also duly received in tr.e office on 13.l.2C04. 

4. Accordingly, the OA is disposed of by issuing a 

dire ct ion to respondent No .. 3 i.e. General iV\anage r , Ord nee 

Factory, Kan ur to decide the representation of tre ap 

dated 13.1.2004 by a reasoned and speaking order as pe rules 

within a period of two months from too date of receipt f co y 

of this order. No costs. 


